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IN THE INCOME TAX APPELLATE TRIBUNAL “A” BENCH, PUNE

BEFORE SHRI D. KARUNAKARA RAO, AM AND
SHRI PARTHA SARATHI CHAUDHURY, JM

3TIH 3UId . / ITA Nos. 81 & 585/PUN/2018
ﬁuﬁmaﬁ’ | Assessment Years : 2013-14 & 2014-15

The Deputy Commissioner of Income Tax,
Circle 1(1), Pune.

....... 3rdtanef / Appellant

g4 / V/s.

M/s. Bank of Maharashtra,
1501, Lokmangal, Shivaji Nagar,
Pune-411 005.

PAN: AACCBO0774B

...... gff / Respondent

3T A T. / ITA Nos. 114 & 780/PUN/2018
ﬁuﬁmaﬁ’ | Assessment Years : 2013-14 & 2014-15

M/s. Bank of Maharashtra,
1501, Lokmangal, Shivaji Nagar,
Pune-411 005.

PAN: AACCB0774B

....... 3rdtemeff / Appellant
qdqd¥ / V/s.
The Deputy Commissioner of Income Tax,

Circle-1(1), Pune
...... El?q?ﬁ/ Respondent

CORRIGENDUM

PER BENCH:

We find that an error has crept in para 11 of the order of the Tribunal
vide ITA No.114/PUN/2018 and ITA No.780/PUN/2018 dated 13.03.2020.

Hence, this Corrigendum is being issued.

2. In the last/finding part of said para 11 of the order of the Tribunal
dated 13.03.2020 (supra), it has been wrongly stated that :-

In view of the decision mentioned hereinabove, we direct the Ld.
CIT(Appeals) to comply with our order in assessee’s own case dated



ITA Nos. 81 & 585/PUN/2018
ITA Nos.114 & 780/PUN/2018

27.06.2019 (supra.) and decide the matter accordingly. Thus, Ground
No.2 raised in appeal by the assessee is partly allowed.”

3. We hereby direct that the following sentence may be substituted in
place of the above para 11 of the order of the Tribunal dated 13.03.2020

(supra) :-

In view of the decision mentioned hereinabove, we direct the Ld.
Assessing Officer to comply with our order in assessee’s own case
dated 27.06.2019 (supra.) and decide the matter accordingly. Thus,

Ground No.2 raised in appeal by the assessee is partly allowed.”

4. The remaining order shall remain unchanged.

Corrigendum pronounced on 22nd day of June, 2020.
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